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BE it enacted by P a r l i q e n t  in the Twenty-fifth Year of the 

Republic of India as follows: 

Short! 1. (1) This Act may be cal the Indian Iron and Steel Company 
title and (Taking Over of Management) endment Act, 1974. 
comrnence- 

,(2) It shall be deemed to hav come into force on the 28th day of 
' June, 1974. \ f 

2. In section 2 05 the Indian Ir n and Steel Company (Taking Over of 
Management) Act, 1972 (hereina ter referred to as the principal Act), 50of 1972. 
aftei clause (a), the following cl use shall be inserted, namely: - i 

'(aa) "Board of managem nt" means the Board of management 
constituted under section 4A;'. \ ' 492 
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3; ,En section, ,3 of. %hp ,principal Act, Amend- 
ment d 

" (i) in' sub-section (I), for the i o r d s  "two years", 'the words section 3, 
"five years" shall be substituted; \ 

1 (ii) to sub-section ( I ) ,  the foilowing proviso shall be added, 
namely: - 
' > 

"Provided that i f .  the ~ e n t r i l  Government is of,.!opinion that 

.. . 
it is expedient in the public intgrest that the management of the 

'i-,.'ufidertdking 'of the company sh&ld. continue to vest in the Cen- 
. . .  

Government after the expiry of the-, period of five years 
aforesaid, it may, from time to ':time, issue directions for such 

:. . - . i l  . con$inuance for! such further period, not -exceeding. two years at. . . 

: :a .,time, as! may ;be specifie,d in tlie directions; so, however, that 
the total period' of such continuaace, including:.. the period . ~ f ,  five 
years aforesaid, shall not exceed ten years; and where any such 

. . 
direction is issue.d, a copy thereof'ishall be laid, as soon as may 

: - ,  be,'before both ~ o u s e s  of ~arliam6:nt.". .,~ , . > ',, 
- ,  , 

4.r After section 4 of the principal Act, the following sections shall be Insertion 

insa~ted, namely : -- f of new 
sections 
4A, 4B, 
4C, 4D 
and 4E. 

i 

"4A. (1) There shall be a Board of management consisting of a Boardof 

Chairman and not less than four and n o t  more than fourteen other E:::,ge- 
members. 

'r 

. (2) The Chairman and the other memB~ers of the Board of man- 
agement shall be appointed by thk ~ e n t r d  Government .and shall 
hold'office during the pleasure of that ~ o v e ~ n r n e n t .  

i 

(3) Such of:;the members ;ol the Board bf -m,hagement -as:-may 
be specified .by the Central Government as whole-time members may 
ibe:-.pl,aoed :iri-?charge . o f  such: afunctions ' of ma$igement ,of t h e  under- 
!tk&g of the company as may . be specified Govecnment. 

. ,  ,.. 
. :& .Ti: 
, ,. . 

,. ie Chairman ,' i n d  the other of the Board of 
m,8nagement shall receive from. the funds of  the 
c,bmpiny 'sdc.h allowances as may be 
meeting of the Board of management. 

' - .  4B2 (.I): .On the commenoement of the 1n.d 
pany (Taking (Over - o f .  M:anag.ement) Amend 
tral Government may,' by notification in the 

;--that on-and..ifro.m such :date as .may b e  specifi 
i' ,gen epa,i'. . '.superintendence, -direction and. .maria 

business of the undertaking of the compan 
and on behalf of the Central Government, 

~1,Wen;t. 

,.i.,i.. : 4%): Subject, ..to. the .other. provisions of 
tion, control 'and supervision of the Centr 
of management shall be entitled, notwiths 

,. . .;;in .@e ~ ~ ~ l - n p ~ n ~ ~ s :  Act, b1956, ..to. exercise, in 
. . "f"the b.omfjany, &].the. powers of the Board df Dir  

pany Qincluding powers to dispose of any properties 

Board of 
manage- 
ment to 
man age 
the ur\der- 
taking of 
the com- 
pany. 
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company), whether such powsrs are derived from the Companies AC(' 

1956, or from the memorand m or articles of association of the, com- 4 pany or from any other sourpe. 

Appdnt- 
ment of 
an Admi- 
nistrator. 

Custodian 
to vacate 
office. 

Meetings, 
etc., of 
the 
Board & 
manake- 
ment. 

- < 

4C. (1) There shall be an Administrator, to be appointed by the 
Central Government, to assi t the Board of management to manage 
the affairs of the undertaki 1 g of the company. 

1 
(2) The Chairman or any other member of the Board of manage- 

ment may be appointed by the Central Government as the Adminis- 
trator. 

(3) All officers and other persons employed in connection with 
the affairs of the undertaking of the company shall be subordinate 
to the Administrator. 

(4) The Administrator shall exercise, subject to the' direction, 
control and supervision of the Board of management, such powers 
and discharge such functions of management in relation to the uriderb 
taking of the company as the Central Government may specify in this .-I 

behalf. 

(5) The Administrator shzll receive from the funds of the 
undertaking of the company such remuneration as the Central 
Government may fix, 

4D. (1) The Custodian shall, on and from the date on which the 
management of the undertaking of the company is taken over by the 
Board of management, vacate his office as such; but n o t f i g  in this 
sub-section shall be construed as prohibiting his appointment as a 
member of the Board of management or as the Administrqtor. 

(2) On the vacation of4nis oifice, the Custodian .shall, where he 
is not appointed as the Administrator, forthwith deliver to the 
Administrator possession of all assets and properties of the company 
which are in his possession, custody and control on the date imme- 
diately preceding the date bn which he vacates his office as the Cus- 
todian. 

4E. (1) The Board of management shall meet for the transaction 
of its business at such time and place as it may think fit: 

Provided that the Chairman may, whenever he thinks fit, and 
shall, upon the written reqpisition of not less than two members, call 
a special meeting. '. 

(2) The quorum for a meeting of the Board of management shall 
be one-third of its total strength (any fraction contained in that one- 
third be rounded off as one,) or three members, whichever is higher. 

(3) The Chairman, or i i  his absence, any member chosen by the ,-,.; 
members p,resent. frorq amobgst themselves, shall preside at a meet- 
ing of the Board of management. 
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(4)  All questions which co+ up before any meeting of the Board 
of management shall be decideq by a majcrity of votes of the mem- 
bers present and voting, and in!the case of an equality of votes, the 
Chairman, or, in his absence, the person presiding, shall have a 
second or casting vote. 

2 i 
(5)'AIl orders and decisions df the Board of management shall be 

authenticated by the signature ok' the Chairman or any other mem- 
ber authorised by the Board of management in this behalf and all 
other instruments issued by the undertaking of the company shall be 
authenticated with the signature of the Administrator or any other 
officer of the undertaking of the cbmpany authorised by the Board of 
management in this behalf. 

(6) The Board of management shall regulate its own procedure."., 

5. Section 5 of the principail ~ c t  shall be omitted. 

6. In section 7 of the principal Act, in sub-section (I) ,  for the words 
"period of two years referred to in that sub-section", the words "period 
of five years referred to in that sub-section or the further period specified 
in any directions issued under the proviso thereto" shall be substituted. 

7. In section 9 of the principal Act, for the word "Custodian", wherever 
it occurs, the words "Administrator, Board of management or Custodian" 
shall be substituted. 'i 

5. In section 12 of the principal Act, after the words "any notification,", 
the word "direction," shall be inserted. 

i 

9. In section 13 of the principal Act, fdr the word "Custodian", wher- 
eVeY it occurs, the words "Administrator, Board of management or Cus- 
tddian" shall be substituted. 

10. In section 16 of the principal Act, in syb-section (2), for clause (a),  
the following clause shall be substituted, namely:- 

I 

"(a) allowances which may be reckived by the Chairman and 
other members of the Board of management for attending any meet- 
ing of the Board of management;". 

11. (1) The Indian Iron and Steel Company (Taking Over of Manage- 
ment) Amendment Ordinance, 1974 is hereby repealed. 

(2) qotwithstanding such repeal, anything done, any action taken, any 
order made or any direction issued under the principal Act as amended 
by the said Ordinance shall be deemed to have been done, taken, made 
or issued under the corresponding provisions $of the principal Act as 
amended by this Act. 

Omission 
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